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Quarlcrl)5ri105 Report

On Behalf of Respondent No 8

(Chief Secretary, Government of Maharashtra)

in the matter of
EXECUTION APPLICATION NO 23 /2023
IN

ORIGIONAL APPLICATION NO 124 OF 2022

VRINDA BASU
VERSUS
STATE OF MAHARASHTRA AND OTHERS

In the present matter. as per the ITon’ble National Green Tribunal (NG'T) orders dated
01/03/2023. 17/10/2023, 31/01/2024, 19/04/2024, 14/08/2024, 04/11/2024, 03/12/2024
State Government had taken necessary measures and filed affidavits time to time.

In the present matter, the Hon'ble National Green Tribunal (NGT), vide its order dated
07/04/2025., directed the respondent no 8 i.e. Chief Secretary of Maharashtra to submit
the latest/last quarterly review within four weeks from the date of uploading of the said
order.

Accordingly Chief Sccretary of Maharashtra taken a review meeting of all concerned
stakcholders on 30/05/2025 at 12:30 PM. The Hon'ble Chief Secretary reviewed the
actions taken by various departments / agencies in response to the instructions of the
carlier minutes. The concerned departments were instructed to take appropriate follow-
up actions. The minutes of the said review meeting arc attached as Annexure-1. )
As per the [on’ble National Green Tribunal (NGT) orders dated 07/04/2025 and as per
the instructions from Chiefl Secretary, The Principal Scerctary Urban development
department has taken review meeting of work progress of §'1Ps in Urban Local bodics
situated at the bank of Panchganga River on 16/06/2025. The concerned government
agencies were instructed to take appropriate follow-up actions. The minutes of the said
review mectings arc attached as Annexure-11.

As per the Hon’ble National Green ‘I'ribunal (NGT) orders dated 07/04/2025 and as per
the instructions from Chiefl Secretary, Principal Secretary Water supply and Sanitation
department has also taken review of Rural Local bodies situated at the bank of
Panchganga River on 16/06/2025. The concerned government / agencics were
instructed to take appropriate (ollow-up actions. The minutes of the said review
meetings are attached as Annexure-I11.

[n compliance with this direction, the Hon'ble Chief Seccrctary has authorized the
Secretary, Environment and Climate Change Department to submit the quarterly review
status report before the Hon'ble NGT. Accordingly. the quarterly review status report
as mentioned above is hereby submitted on behalf of the Chiel Seceretary of
Maharashtra.

Sccretary,
Environment and Climate
Change Department



Annesture~ 1

Draft Minutes of meeting held (51/15/2025 under the Chairmanship of

Hon’ble Chief Secretary in the case pertaining to Original Application No. 563

L,

Sr.
No. |
|

' collection

of 2022 “Vrinda Basu Vs. State of Maharashtra & Ors.

As per the Hon'ble NGT order dated 01/03/2023, 17/10/2023, 31/01/2024, 19/04/2024,
[4/08/2024. 4/11/2024, 03/12/2024 & 07/04/2025 in connection with the Original Application
563/2022 “Vrinda Basu Vs State o Maharashtra and others™, meeting was held under the
Chairmanship of Hon'ble Chief Seceretary, GoM with the officials of Urban Development

Department. GoM.
Pollution Control
Enginecering Rese

Environment and Climate Change Department, GoM, Maharashtra
Board. Central Pollution Control Board, National Environmental
arch Institute (NEERI), Kolhapur Municipal Corporation, Ichalkaranji

Municipal Corporation and Zilha Parishad Kolhapur & Maharashtra Industrial Development

Corporation on 30/0

5/2025 at 12.30 PM at the office of Hon’ble Chief Sceretary. The list of
officials present for the meeting is attached herewith.
At the beginning, Principal Secretary. Environment an
bricfed about NGT case in pursuant to the order passed by llon’ble NGT

d climate change department, GoM has

did. 07.04.2025.

Then Ion’ble Chicf Secretary gone through the issue and discussed the directions given by

[Ton ble NGT.

Ilon’ble Chief Secrctary reviewed of actions taken by various departments against
recommendations of joint committee and directed as as below: -

ri_{ea)t‘:-"n—rn_c_lldation

of Joint Committee

The KMC and IMC

may be asked to
expedite the work of
STP which are under

construction,
remaining
interception of
natural drain and
provide sewage
network to

remaining are and
sewage treatment Lo
cover 100% scwage
and its
treatment.  Action
plan for the coverage
for the remaining are
for 100% sewage
collection  network
and trcatment may
be provided to
MPCB

Directions given by
Hon’ble Chief
Secretary in
previous  meeting
dated 12/11/2024

Action Taken
Report.

Directions given by
by Hon’ble Chief
Secretary

e Hon'ble
Seceretary directed
Commissioncr,
Kolhapur
Municipal
Corporation
complete the
work of 100%
sewage treatment
within next one
and half year.
Commissioner,
Kolhapur
Municipal
Corporation
should submit bar
chart with
timeline for this
work to fulfil the
gap between
treated &
untreated sewage.

to

Chief
also

e Ilon'ble
Secretary
directed

~ Commissioner,

Chief

Principal Secretary
UD-2 submitted that
regular review of
progress of STP
works in the state is
taken during
AMRUT schome
review meeting.

KMC has proposed
to provide new 03
nos. of STPs of
capacity 09 MLD for
Jayanti Nalla, 15
MLD for Bapat
Camp Nalla & 19.5
MLD for Dudhali
Nalla at Maskuti
Talav. Work order
for the same arc
issued.

Work of 6 MLD
capacity STP is in
progress and
connection of rising

Hon'ble Chief
Sceretary also directed
Principal Sceretary

UD-2 to take monthly
review meeting  of
work progress of STPs
in Urban Local bodies
situated at the bank of
Panchganga River.

Chicf
dirccted

IHon'ble
Seccretary
Commissioner,
Kolhapur ~ Municipal
Corporation to
complete the work of
100% sewage
treatment within
stipulated timc as per
the directions given in
an carlier minutes.

Hon'ble Chief
Secretary divected
Commissioner,

7 .Iﬁcglhnglr Municipal
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Action Taken
Report.

Directions given by
by Hon’ble Chief

Seceretary

Sr. | Recommendation Directions given by
No. | of Joint Committee | Hon’ble Chief
Secretary in
previous  mecting
dated 12/11/2024
Kolhapur
Municipal
Corporation 10
complete

execution ol 6
ML STP by
31/12/2024.
e llon'ble  Chiefl
Sccretary
directed
Commissioner,
Ichalkaranji
Municipal
Corporation o
expedite the
work after model
code of conduct
&  should be
completed all
work within one
and half ycar.
e [lon'ble  Chief
Secretary
directed CEO of
Zilha Parishad &
Chief Officers of
I Hupari
Municipal
Council,
Hatkanangale
Municipal
Council,
Kurundwad
Municipal
Council & Shirol
Municipal
Council
Municipal
Councils to
complete the
work of
providing  STP
within one and
half year.

mains is in progress
& as informed by
representative it will
complete up to June
2025.

18 MLD STP of
IMC is completed &
commissioning  of
the STP is in
progress.

Also another 02
STPs are proposed
by IMC having
capacity of 19.5
MLD & 13 MLD.

Municipal councils
are in process 1o
preparc  DPR  for
provision of STP.

Corporation to follow
the  timeline  and
complete the STP
work by June, 2025.

Hon'ble Chief
Sccretary directed
Commissioner.

Ichalkaranji Municipal
Corporation 1o
complete the work of
100% sewage
treatment within

stipulated time as per
the dircctions given in
an carlier minutes.

Hon'ble Chiel
Sccretary also directed
Principal Sceretary
Water  Supply and
Sanitation Department
to take monthly review
meeting with  Zilla
Parishad, Kolhapur in
this regard for Rural
Local bodies situated
at the bank of
Panchganga River.

Hon'ble Chief
Secretary directed
CEO Z.P. Kolhapur

and Chicf Officers of
concerned  municipal
councils to complete
the work of sewage

treatment —— within
stipulated time as per
the directions given in
an earlier minutes.
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Sr.  Recommendation

" Directions ;;:5A;Ib3

Action Taken i

Directions gi?cn by

No. of Joint Committee Hon’ble Chicef Report. by Hon’ble Chief
Secretary in Secretary
previous  meceting
| | dated12/1172024 |
> lchalkaranji ITlon'ble Chicl | IMC had rc-applicd | Hon'ble  Chierf|
' Municipal | Secretary  directed | for  consent,  but | Sceretary dirceted

Corporation should | Commissioncr, MPCB has again | MPCB and
immediately obtain | Ichalkaranji refused application | Commissioner,

CTO for 20 MLD of | Municipal on 03.05.2025 due to | Ichalkaranji Municipal
STP which is | Corporation to rc- corporation has not Corporation to
i()pCl‘ElliOl‘l’clI without | apply for Consent | paid adequate fees & | expedite the
| CTO  since  1998. | before MPCB. | penal charges. compliance and the

MPCB should take | Hon'ble Chief Consent case within 7
appropriate  action | Secrctary also days.
against IMC | directed MS, MPCB

including penalty /| to expedite  the

levying and | proposal of CTO of
‘ recovering of | Ichalkaranji

Iinvironmental | Municipal
Compensation. Corporation

‘ , immediately once
Ll e o R received to MPCB.

Environment Ion'ble Chicf| In compliance of | Hon'ble Chief
| compensation as per | Sceretary directed to | Hon’ble NGT order | Secretary directed
‘?)t;j\(.;\] in the matter | both I'{MC & IM.C dated  03.12.2024, | MPCB to cxpedite the

0. 673 01"2_018 authorities to submit | the  Board  has | decision regarding

;)Ltfsﬁ,jlzc()j n(l.;vsnlclt:z }I:c. ‘ “5?1‘[‘-'2155(:?30(% recalculate EDC !iDC' ~ amount of
| BURLE port regarding LDC | amount in respect of | municipal councils and
' Hindu authored by [to IHon'ble NGT | KMC & IMC i.c. submit to lon’ble
' Shri. Jecob Coshy | within next 15 days nvironmental NG before  next
“More River | i.c. before  28th | Compensation of Rs. | hearing.

Stretches are | November, 2024. if | 17,10,00.000/-  for
critically  polluted | same is not | KMC & Rs.

| CPCB. (Order dated | reassessed & submit 9,50.00,000/-  for
i 06.12.2019). Drains | to Ion'ble NGT. it | IMC  which  was
l carrying  untreated | will be assumed that | already f(iled before
' sewage functioning | EDC calculated & | the Hon’ble NG'T.
ol STPs cte. may be | submitied by MPCB
| levied and recovered | to Hon'ble NGT is|In compliance of

from corporations. | acceptable 1o both | Ilon’ble NGT order
(KMC and IMC) and corporations & | dated 07.04.2025,
other local bodics in | accordingly the Board  has
the arca. necessary directions | caleulate EDC

will be issued for | amount in respect of
deduction of LEDC | Respondent No. 11,
amount from the |12, 13 & 14 (04
State allocated | Municipal Councils
funding to above |~ Hupari Municipal
Corporations. Council.
Hatkanangale

| Municipal Council,

; Kurundwad
(N S _ . | Municipal  Council
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Action Taken

Sr. | Recommendation Directions given by (l_)i_l'-ccti(;nggi;c?h)‘f B
No. | of Joint Committee | Hon’ble Chicf Report. by Hon’ble Chief
Seeretary in Sceretary
previous — meeting
dated 12/11/2024 L - -
& Shirol Municipal
Council) &
submitted to Q for
approval.

4 CETP ~ M/s | Hon'ble Chiefl | The work of | Hon'ble Chief
Ichalkaranji Textile | Secretary directed | provision of ZLD | Secretary dirccted
development cluster | Chief Executive | through MIDC is in | CEO MIDC 1o
Lid. (01 MLD) Shri. | Officer, MIDC 10 | process. Department | expedite the tendering
Laxmi Co-operative | hold  the  further | of Industry, Iinergy | process and to issue the
Industrial Estate | procedurc regarding | & Labour, | work order within 15
shall ecnsure to | tendering &  also | Govermnent of | days.
discharge the treated | directed to reconsider Maharashtra has
cfflucnt only after | the DPR so as to | passed resolution &
meeting with | come  up  with | sanction Rs. 609.58
discharge standards. | sustainable treatment | Cr for upgradation
MITCB shall take | facility to minimize | of existing all CETP
action against non- | the operation & |for textile units
compliance of | maintenance cost, as | situated at
discharge standards | explained by MIDC | Ichalkaranji &
for the cffluent | the O & M will be | surrounding  area.
| which was being | much more than the | Tender for the said

discharged on | capital cost. Float | work is opened &
agriculture land | tender with more | under approval stage
during the | sustainable option. through MIDC
committee visit on Office.
21.10.2022. The
pipcline used for
conveyance of
cfTuent shall be over
ground with proper
demarcation for
identification.

5 CETPS (M/s

[chalkaranji Textile
development cluster
Ltd) 01 MLD at
Shri. Laxmi Co-
operative Industrial
Estate, Tal-
Hatkanangale — and
(M/s Ichalkaranji
Textile CETP Ltd.
12 MLD)
Ichalkaranji  shall
expedite their
proposal  towards
achieving ZLD due
to non-availability of
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flagged RO and |

not completed the

;l;)- i{:;{(:;‘::rlcend.atl.on Dircgctions?v5?l1.b5[ Action Taken Directions given by
. ommittee | Hon’ble Chief Report. by Hon’ble Chief
Secretary in Secretary
previous  meeting

1 dated 12/11/2024
adequatc land  for N B =
discharge of treated
cffluent for
irrigation  as  per
CTO condition non-
requirement of water
| for irrigation during
| the monsoon in such
‘ cascs treated effluent
ultimately  find its
'way into  river
Panchaganga.

6 CETP (10 MLD) | Hon'ble Chief | MIDC has appointed | Hon'ble Chiefl
- M/s Kagal | Sccretary  directed | consultant for up- | Secretary directed
' Hatkanangale five- | Chief Executive | gradation of HRTS | MPCB  and CEO
' star MIDC, Kagal | Officer, MIDC to| & recommendations | MIDC to pursuc the
Ilatkanangale shall | take the  review of consultant is | matter and do the
improve / or | regarding the same & | submitied by MIDC needful.

'revamped  HRTS | submit proposal to |to  NEERI  for
" including its design | MPCB accordingly. | approval.
considering of local | MIDC to  submit

soil and probability | report to  MPCB
saturation over the | twice in a year as per

years and / or make | directions of MOEF

available alternative | & cC dated

land for discharge of | 01.01.2016.

treated effluent with

new additional

HRTS.

7 | All CETPS shall
submit report of
studies on impact of
' soil  and  ground
i water quality twice a
year (pre
1 monsoon/post

| ‘monsoon) as  per
MOLF & cC
Notification — dated

, 101.01.2016 {o
MPCB. | _

B .‘Mfs.' Ichalkaranji | e Hon'ble Chiel | M/s. Ichalkaranji | e [lon'ble Chierl
| Power loom Mega Secretary directed | Power [.oom Mega Secretary  directed
Cluster (IPMC), Chief Executive | Cluster has provided Chief  Executive
Laxmi Co-Operative Officer, MIDC to | primary, secondary Officer, MIDC and
Industrial Lstate, take further | & tertiary treatment MS, MPCB to take
Tal-  Hatkanangale necessary action | followed by RO appropriate aclion
shall provide full in this regard. system. However yet against non-

Page 5 of 9



516

Sr.
No.

| 9

Recommendation
of Joint Committce

MLEE as mentioned

in CTE.
MPCB may take
appropriate  action

for non-compliance
such as operation of
Industry without
CTO and discharge
of cffluent into

| nearby drain.

Pipeline used by
CETPs or Industrics
for the conveyance
of treated cffluent
for disposal land
irrigation should be
periodically check in
respect of leakages

by CETP of
concerned  Industry
through certified
cngineers and

submit to dircctorate
of Industrial safcty
and health (DISII)
and MPCB.

Expert Institute like

Central Inland
Fisheries Research
[nstitute (CIFRI)
may be engaged or
committec with
expert members

from the Fisheries

Directions given by

Hon’ble Chief
Secretary in
previous  meeting

dated 12/11/2024
e [lon'ble Chicf
Sccretary directed

MS, MPCB to
take appropriatc
action against

non-complying
units regularly.

Acti()'n ldkcn )
Report.

work of Multiple
L3ffect Lvaporator.

The Board has
granted Consent Lo
Operate to the unit
which is valid up to
31/12/2024.  Now
applicd for Renewal
of Consent.

At present unit is in
operation up to 30%
production capacity
& they are having 03
MLD capacity ETP
& treated water s
being discharged for
irrigation purpose on
100 Acre land.

CEO MIDC &
MPCB to appoint a
team of MPCB &
MIDC officials for
periodic visits.

IHon'ble Chief
Sccretary  directed
Principal  Secretary
(Environment  And
CC) to constitute the
Commitice with ToR

mentioned in  the
Hon'ble NGT order.

Industry has |
attended the
lcakages from time
to time.

Board officials
along with members
of CETP & MIDC
officials visited time
to time to check the
compliance and till
date no any lcakage

observed by the
tcani.
Board has issued

Interim Dircction to
12 MLD CETP on

18.11.2024 & 0l
MLLD CETP on
22.042005.

IEnvironment &
Climate  Change
Department,  GoM
has constituted
committee vide
Office Order dated
02.12.2024  under
chairmanship of

by Hon’ble Chief
Secretary

complying units |
regularly.

"CLO MIDC & MPCB

to carry out periodic
visits time to time Lo
check the compliance.

Hon'ble Chiel”|
Secrctary  direeied
Sceretary,

EEnvironment and
Climate Change
Department  to be

decide the matter at an
__qaglrir(,ﬁlﬁjc}!]g_ comm ittee
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| el B 4
Directions giarﬂb!

ir(') f){fc:‘::ir:::nccndau'on ’ b¥ Action Taken Directions given by
No. : ommittee | Hon’ble Chief Report. by Hon’ble Chief
Secretary in Secretary
previous  meeting
dated 12/11/2024
Department, The committee | Executive Engineer, | to take regular |
l:nvironment consists of 1) | Irrigation meetings in this regard.
Department,  Govt. | Regional Officer, | Department,
of Maharashtra, | MPCB. Kolhapur, 2) | Kolhapur.
[rrigation Exccutive Engineer. | Environment  and
Department, MPCB, | Water Resources | Climate Change
CIFRI  may be | Dept, 3) Assistant Department received
constituted to | Commissioner, the request from The
| investigate fish kill Fisherics Dept,  4) | Water Resource
incidence. if any in | Officer from CIFRL Department 10
| future and without | Regional Officer, | change the chairman
| the route cause of | MPCB. Kolhapur act | of the committee.
" fish kill which arc | as a member
generally occurring | Conveyor of the
in particular month | committee.
or area. = 1"
11 \Invcsligation may be | e IHon'ble Chief | Present status | Hon'ble ~ Chief
conducted in respect Secretary directed | awaited from | Secretary directed
\ of fish kill also duc Sccretary Department of | Secretary (Fisheries) to
] to unscientific of (Fisheries) to | Fisheries.. take a note and do the
|b“““Cd process for investigate  the needful and update the
|

fish catching. The
study may be carricd
out for practice of
- procedure or

commercial fish
| farming in  river

| Panchaganga
‘ through

Cinstitute like CIFRI
| by fisherics
| department in
| respect of sceding.
| farming,  catching.
| water quality. size or
‘ depth of the river,
| flow in river ctc. and
| come out with SOP
by I'isherics

Department.

reputed

incidence of fish
kill & take action

against the
unscientific &
banned processes
for fish
catchment.

e [lon'ble Chicf
Secretary also

dirccted Secretary
(I“isherics) 10
carry out study
from reputed
institute like
CIFRI with
respect to practice
of procedure or
commercial  [fish
farming in river
Panchganga &
framc SOP
accordingly.

e llon'ble Chicl
Secretary directed

MS. MPCB to
borne the cost of
this study.

Iisheries

status in 7 days.
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09.06.2025.

Page 8 of 9

|

|

Sr. | Recommendation Directions given by Action Taken ‘Dircctions given by
No. | of Joint Committee | Hon’ble Chief Report. by Hon’ble Chief
Secretary in Secretary
previous — meeting
| dated 1271172024 | g el o i )T
department to
submit the
proposal Lo
MPCB in this
regard and MPCB
agreed to sponsor
| the study el il . Lm ‘
12 | Kolhapur type | o llon'ble Chicel | MPC  Board  has | Ilon'ble Chicef
WEIR  (Bhandara) Sceretary directed issued  letter  to | Sceretary directed
| creates a  stagnant Additional Chief | irrigation Water Resources
water in the river Seeretary (Water | department vide dtd. | Department to convene
along the stretch Resources) to take | 24/05/2024 and | a meeting with
when there is lean appropriatc steps | requested to | concerned
low though it is to maintain | maintain the flow of | stakeholders for
good for other uses continuous  flow | River. effective management
p[‘. water including in the Panchganga | ACS, Walter | of water pollution.
irrigation. This River. Resource
affccts water quality | o Additional Chicf | Department,  GoM
duc to accumulation Scerctary  (Water | has informed that, to
F of pollutant or Resources) maintain the
mtagnali(m of water submitted that | continuous ftlow it
over a period of time now, 15 days will  require 262
particularly in rolation is | Cusccs  water  per
summer scason and followed in | day i.e. 0.6 TMC for
may cause fish kill. Panchganga river | @ month and for 6 to
Therelore, & they will verify 7 months about 4.5
Iinvironment  {low technical TMC, hence it is not
should be feasibility of | possible to maintain
maintained in the maintaining continuous flow in
river by Irrigation continuous  [low the river.
Department in in the Panchganga
consultation  with River &
other conceern accordingly
department. issued necessary
directions
immediately. L
13 | Online continuous | Hon'ble Chicf | Board is in process | Hon'ble Chief
River Quality | Scerctary dirceted | of installation ol | Sceretary dirccted MS,
| Monitoring Station | MS, MPCB to install | Continuous River | MPCB to expedite the
| may be installed at | Online continuous | Quality monitoring | process of installation
| approprialc River Quality | stations for polluted of Online continuous
| locations and data | Monitoring Station at | River stretches | River Quality
should be share with appropriate locations | priority — as  per Monitoring Stations.
MPCB, Fisheries | of Panchganga river | CPCB. Retendering
Dc.parimcnl and | immediately as well | for the same is in
Irrigation as other polluting | process & bid will
Department, rivers also. be opened on




919

4. After due deliberation, Hon’ble Chief Sccretary, also directed that,

i.  The lL.ocal bodies to complete Sewage Treatment Plants at the earliest. No sewage
shall be discharged in Panchaganga River in any casc and till the completion of STP
temporary measures are to be taken for treatment of Sewage.

The Secretary. Environment and Climate Change Department 10 submit quarterly
review report in this matter to the llon’ble NG on behalf of Chicf Secretary of
Maharashtra.

Principal Sccretary, Water Supply & Sanitation Department, GoM & Principal
Secretary, Urban Development Department, GoM take review meetings to perusal the
matter so as to expedite the work of installation of STP’s of local bodies.

All the concerned authorities to comply with the direction issued by Hon’ble NGT in

iil.

4 time bound manner.

Meeting concluded with vote of thanks.

ootk A ok o ok
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Government of Maharashtra
Urban Development Department
4" Floor, Main Building, Hutatma Rajguru Chowk,
Mantralaya, Mumbai-32

Email ID : gajanan.alewad@nic.in

CR :- Meeting-2025/C.R.195/UD-33 Date :- 24" June, 2025
To,

1. Member Secretary, Maharashtra Jeevan Pradhikaran, Mumbai.

2. State Mission Director, Swachh Maharashtra Mission, Mumbai.

3. Commissioner, Ichalkaranji, Kolhapur Municipal Corporation.

4. Chief Officer, Kurundwad, Hupari, Shirol, Hatkanangale Municipal Council.

Subject: Minutes of the meeting held on 16" June, 2025, under the chairmanship of the
Principal Secretary (UD-2), regarding Panchganga River pollution.

. A meeting was organized on June 16, 2025, under the chairmanship of the Principal Secretary (UD-

2), regarding Panchganga River pollution. The following officers were present at the said meeting:

S.No. | Officer's Name Designation

1 Shri. Abhishek Krishna, [LA.S. | Commissioner and Director, Directorate of Municipal
Administration, Navi Mumbai.

2 Smt. K. Manjulakshmi, .LA.S. | Commissioner, Kolhapur Municipal Corporation, Kolhapur.

3 Shri. Sachin Sahastrabuddhe Deputy Secretary, Urban Development Department,
Mantralaya, Mumbai.

4 Shri. Navnath Wath State Mission Director, Swachh Maharashtra Mission,
Mumbai.

5 Shri. Nilesh Potdar Under Secretary, Environment and Climate Change
Department, Mumbai.

6 Smt. Pallavi Patil Commissioner, Ichalkaranji Municipal Corporation,
Ichalkaranji

7 Shri. Jagannath Salunkhe Joint Director, Maharashtra Pollution Control Board.

8 Shri. Vishal Patil Chief Officer, Kurundwad and Hatkanangale Nagar
Parishad

9 Shri. Ajay Narale Chief Officer, Hupari and Shirol Nagar Parishad

10 Shri. Nilesh Modhave Superintending  Engineer, = Maharashtra  Industrial
Development Corporation, Pune.

11 Shri. Nikhil Gharat Regional Officer, Maharashtra Pollution Control Board,
Kolhapur

12 Shri. I. A. Naik Executive Engineer, Maharashtra Industrial Development

Corporation, Kolhapur.




2. Regarding the Panchganga River pollution %@ssion was held concerning sewage generation and
treatment in the ULBs of Ichalkaranji, Kolhapur, Kurundwad, Hupari, Shirol, and Hatkanangale, and
the following decisions were made:

S.No

Subject

Decision Taken

Concerned
Agency

Timeline

A discussion was held
in the meeting
regarding the sewage
generated in
Ichalkaranji Municipal
Corporation area and
its treatment.

The Commissioner, Ichalkaranji
Municipal Corporation, stated in the
meeting that a total of 42 MLD of
sewage is generated in the
Ichalkaranji Municipal Corporation
area, and currently, two sewage
treatment plants with capacities of 20
MLD and 18 MLD, totalling 38
MLD, are operational and processing
the city's sewage at full capacity.
Furthermore, considering the future
sewage generation in the city, two
sewage treatment plants with
capacities of 20 MLD and 13.5 MLD
are  currently proposed. The
Commissioner, Ichalkaranji
Municipal Corporation, informed
that the foundation work for the 20
MLD capacity plant is underway,
and the land acquisition process for
the 13.5 MLD capacity plant is in
progress.

Principal Secretary (UD-2), directed
that necessary measures be taken to
complete the Ichalkaranji city
sewerage project on priority, and that
the Ichalkaranji Municipal
Corporation prioritize planning for
the project's progress according to
the Bar Chart. Principal Secretary
(UD-2) also instructed to submit a
monthly progress report to the
government.

Urban
Development
Department

Commissioner,
Ichalkaranji
Municipal
Corporation

1 month

A discussion was held
in the meeting
regarding the sewage
generated in Kolhapur
Municipal Corporation
area and its treatment.

The  Commissioner,  Kolhapur
Municipal Corporation, stated in the
meeting that a total of 149.10 MLD
of sewage is generated in the
Kolhapur Municipal Corporation
area, and currently, 106.70 MLD of
sewage is being treated by the
Municipal Corporation.

Furthermore, considering the future
sewage treatment capacity of the
city, the Commissioner, Kolhapur

Urban
Development
Department

Member
Secretary,
Mabharashtra
Jeevan
Pradhikaran

15 days




S.No

Subject

DeciS’QI‘?(en

Concerned
Agency

Timeline

Municipal Corporation, informed in
the meeting that the work ofa 6 MLD
capacity sewage treatment plant
under the AMRUT Mission is 98%
complete, and the work of three
sewage treatment plants with a total
capacity of 43.50 MLD under the
AMRUT 2.0 Mission is in progress.
The Commissioner,
Municipal Corporation,
that the proposal regarding the
Pumping Machinery in the ongoing
sewerage project under the Centrally
Sponsored AMRUT Mission has
been submitted to the Maharashtra
Jeevan Pradhikaran. In this regard,
the Principal Secretary (UD-2),
directed the Maharashtra Jeevan
Pradhikaran, which is the Project
Development and Management
Consultant for the AMRUT Mission,
to prioritize the scrutiny of this
proposal and submit it to the State
Level Technical Committee.

Kolhapur
informed

Commissioner,
Kolhapur
Municipal
Corporation

A discussion was held

in the
regarding
generation
treatment

meeting

sewage
and
in

Kurundwad Municipal

Council area.

The Chief Officer, Kurundwad
Municipal Council, stated in the
meeting that a total of 1.50 MLD of
sewage is generated in the
Kurundwad Municipal Council area,
and a sewerage project is proposed
considering  the sewage
treatment capacity of the city.

The State Mission Director, Swachh
Maharashtra Mission, stated in the
meeting that a 4 MLD capacity
project has been sanctioned for
Kurundwad  Municipal ~ Council
under SBM 2.0.

Principal Secretary (UD-2), directed
Kurundwad Municipal Council to
obtain technical Sanction for the
project proposal under Swachh
Maharashtra Mission (SBM 2.0) and
submit the proposal to the
government immediately. Further
instructed the department to
prioritize action for approving the

future

Urban
Development
Department

Member
Secretary,
Mabharashtra
Jeevan
Pradhikaran

State Mission
Director,
Swachh

Mabharashtra
Mission,
Mumbai.

Chief Officer,
Kurundwad
Municipal
Council

15 days




S.No Subject Deci52]8(en Concerned Timeline
Agency
project under SBM 2.0 once the
proposal is received by the
government through the proper
channel.

4 | A discussion was held The Chief Officer, Hupari Municipal Urban 15 days
in the  meeting Council, stated in the meeting that a | Development
regarding the sewage total of 2.10 MLD of sewage is Department
generated in Hupari generated in the Hupari Municipal
Municipal Council Council area, and a 5.9 MLD | Chief Officer,
area and its treatment. capacity sewerage project under Hupari

SBM 2.0 is planned considering the Municipal
future sewage treatment capacity of Council
the city.

Principal Secretary (UD-2), directed

that the work of the sewerage project

under Swachh Maharashtra Mission

(SBM 2.0) for Hupari Municipal

Council be completed on priority.

5 | A discussion was held The Chief Officer, Shirol Municipal Urban 15 days
in the  meeting Council, stated in the meeting that a | Development
regarding the sewage total of 1.30 MLD of sewage is Department
generated in  Shirol generated in the Shirol Municipal
Municipal Council Council area, and the work of a 6 | Chief Officer,
area and its treatment. MLD capacity sewerage project Shirol

under Nagarotthan Mahabhiyan is in Municipal
progress, considering the future Council
sewage treatment capacity of the

city.

Principal Secretary (UD-2), directed

Shirol ~ Municipal  Council to

prioritize necessary measures for the

timely completion of the Shirol

Municipal Council sewerage project,

and also to prioritize necessary

planning for the project's progress

according to the Bar Chart.

6 | A discussion was held The Chief Officer, Hatkanangale Urban 15 days
in the meeting Municipal Council, stated in the | Development
regarding the sewage meeting that a total of 0.60 MLD of Department
generated in sewage is generated in the
Hatkanangale Hatkanangale Municipal Council Member
Municipal ~ Council area, and a 2.5 MLD capacity Secretary,
area and its treatment. sewerage project under SBM 2.0 is | Mabharashtra

proposed, considering the future Jeevan
sewage treatment capacity of the Pradhikaran

city.




S.No Subject Deci529cen Concerned Timeline

Agency

The Chief Officer, Hatkanangale | State Mission

Municipal Council, stated in the Director,

meeting that the process of finalizing Swachh

the valuation of private land for the | Maharashtra

proposed project is underway and Mission,

will be completed within one week. Mumbai.

The Chief Officer, Hatkanangale

Municipal Council, also stated in the | Chief Officer,

meeting that the process of obtaining | Hatkanangale

technical approval for the project is Municipal

pending due to lack of land. Council

Principal Secretary (UD-2), directed

that the land acquisition process for

the sewage treatment plant under the

proposed sewerage project for

Hatkanangale Municipal Council

under SBM 2.0 be carried out on

priority.

Furthermore, Principal Secretary

(UD-2), directed that the technical

sanction process for the proposed

sewerage project under SBM 2.0 be

carried out on priority, and the

proposal be submitted to the

government.  Principal Secretary

(UD-2) further instructed the

department to prioritize action for

approving the project under SBM 2.0

once the proposal is received by the

government through the proper

channel.

7 | A discussion was held Principal Secretary (UD-2), directed | Commissioner, 1 month
in the meeting that necessary measures for the Kolhapur,
regarding the timely completion of sewerage | Ichalkaranji
measures being projects in Ichalkaranji, Kolhapur, Municipal
undertaken by the Kurundwad, Hupari, Shirol, and Corporation
respective  ULBs in Hatkanangale Municipal
Ichalkaranji, Corporation/Municipal Council | Chief Officer,
Kolhapur, areas be prioritized. Principal | Kurundwad,
Kurundwad, Hupari, Secretary (UD-2), also instructed the | Hupari, Shirol,
Shirol, and concerned Commissioners/Chief | Hatkanangale
Hatkanangale Officers to periodically review the Municipal
Municipal sewerage projects/measures at their Council
Corporation/Municipa level and submit a monthly report to

1 Council areas.

the government every month.




3. It is requested that necessary action be ta15131@cordance with the decisions in the minutes from
paragraph no. 2 above.

Yours

(Gajanan Alewad)
Desk Officer (UD-33),
Government of Maharashtra
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Minutes of the Meeting held on 16.06.2025 under the Chairmanship of the Principal
Secretary regarding Panchganga River Pollution Abatement

In connection with the Panchganga River Polluticn Abatement, a review meeting was
convened on 16th June 2025 at 3:00 PM under the chairmanship of the Principal Secretary, Water
Supply and Sanitation Department, Government of Maharashtra. The purpose of the meeting was to

s the progress made in compliance with the directions issued by the Hon'ble National Green

asses
ate of Maharashtra) vide orders

Tribunal, Pune, in Original Application No. 563/2022 (Vrinda Basu vs. 5t
dated 03.12.2024 and 07.04.2025. The meeting was conducted in hybrid mode (online and offling},

and the following officers were present:

List of Participants

Sr. Name Designation

Na. o L B

1 Mr. E. Ravendiran (LAS) | Mission Director, Swachh Bharat Mission (Gramin), SWSM,
o Mumoal

| Mrs. Netra Mankame Deputy Secretary, Department of*Wéte“r—S.hf)Ely_an_d Sanitation,
Mantralaya _

3 Mr. Sudhakar Modve Superintendent Engineer, MIDC, Pune Region {Online)

4 Mrs. Madhuri Parit Deputy CEO, Zilla Parishad, Kolhapur (Online)
|5 Mr. Nagendra Mutkekar | District Municipal Administrative Officer, Kolhapur (Online)

o In t.he said meeting, a comprehensive review was taken under the chairmanship of the
Principal 'Secretary, Water Supply and Sanitation Department, regarding the measures implemented
for pO“UtI'Oﬂ abatement in the context of the Panchganga River. The review was conducted in light of
the directions issued by the Hon'ble National Green Tribunal, Pune, in Original Appication NO.

563/2022 (Vrinda Basu vs. State of Maharashtra) vide orders dated 03.12.2024 and 07.04.2025.

T i Department
Subject Directives Issued by the Chair P \
Responsible

™37 | Reoa 1. Out of ‘the total 19.69 MLD wastewater | Chief Executive

1. | Regarding the measures
taken to address the
pollution caused by
wastewater from 89
villages in the
Panchganga river basin.

generated from 89 villages: In 39 villages | Officer, Zilla
(population <5,000), 28 works have been Parishad,
completed; administrative approvals for 11 Kolhapur
villages are pending. Out of 50 villages
(population >5,000), 45 villages are covered
through 40 sanctioned projects, targeting
16.18 MLD. Immediate action is required to
address the remaining 3.53 MLD from 5
villages.

2. All pending administrative approvals under
SBM-G Phase 1l must be expedited, and
physical execution completed by November
2025.

3 |n cases where SBM-G funds are insufficient,
additional funds may be sourced through
alternative Zilla Parishad heads or District
Planning Committee (DPC).

4, Ail interventions must strictly adhere to the
implementation timelines mandated under
SBM-G and as per directions of the Hon’ble
National Green Tribunal.




being taken by the
Maharashtra [ndustrial
Development
Corporation (MiDC) for
pollution prevention.

Regarding the rﬁeasur_es 1.
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MIDC has initiated technical c'o‘nsultati‘ons with
Vision Earth Care; pre-treatment using
biodegradabte chemicals has been
recommended for high-TDS wastewater. ZLD
has been identified as the only viable and
effective treatment methodology.

The revised DPR incorporates measures such as
biogas generation, solar power, multi-fuel
boilers, reuse of 90% treated water, and CETP
operations in conformity with MPCB/CPCB
standards.

Due to MPCB’s refusal for natural discharge,
consent has been updated with a 75% reuse
condition, reducing final discharge from 5.0
MLD to 3.0 MLD.

All 6 CETP units are operating with functional

7LD systems (75% reuse enabled). Upgradation |

of HRTS is being initiated based on NEERI
recommendations.
Regular joint inspections by MPCB, MIDC, and

CETP authorities are underway. Strict
compliance  and immediate corrective

measures must be ensured in case of any
deviation.

| Regarding the measures

i being taken by the 1.
C

ollector, Kolhapur
District to address the

| pollution in the 5,

panchganga River.

The District Collector Stated That,

Budgetary allocation has been provided
through the District Planning Committee (DPC)
for wastewater management projects.
Additional project proposals have been
submitted under the Nagarothan Yojana.

STP projects have been planned for Shirol and |

Hupari Municipal Councils with capacities of 2.1
MLD and 2.3 MLD respectively.

Detailed Project Reports (DPRs) under SBM
(Urban) have been revised and duly accorded
Technical Sanction.

Against the total wastewater generation of
49.5 MLD, works have been sancticned for
treatment of 43.5 MLD. Work orders have been
issued and completion is targeted by December

2026.

All work shou!d_tlg_complete on priority.

The meeting concluded with a vote of thanks to all the participants.

L

CEO, MIDC,
Kolhapur

e e S

Collector,
Kolhapur
District.




